
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. IV/3 
T.A. No. 

DATE OF DECISION 

Thir 	:inj i 	rviyr 	 Petitioner 

LU £L 
	

Advocate for the Petitioner(s) 

Versus 

mi_on c_f Ifli 
	

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement 
NcL 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgernent ? 

Whether it needs to be circulated to other Benches of the Tribunal? 	/ 



NCi nj i 	agab1iai av a2..ya 
estern P ailay Caraae 

Jr Cleaner, Res.icing at 
Railway Colony, Loco SecT 
Chatrn (3ehjnC) , 

Ar~voc Pa: in Pron 

A'ol±cant. 

Jnion of In'±ia 
Notice to he served tiriin 
Divisional Railway Manaier (ors1 
Jestern RaiL.'ay, Bvnagar 

hri A.I . iiinira, 
Nivj'jona1 I chanicmi rineer 

Carriage an .igon 
Bavna.'rar, Phvnagar Para. 

Thi:'i LP. TLjvC(j 
Garriage 1agon SuperintenTei-t 
Western Pailiay, Veravel. 

Ad'c:te 	3rj P .. Via 

OPAL JU FGMiNT 

In 
C.A. 14 of 1P3 

RatT 4-10-93. 

Per HOn'hle Shi J.L3. Patel 	ice Chair cn. 

Hi • Via i oresent. The aeplicant i not present 
esoite 	intimation havir been aiven to him under Postal 

Certjfjate. Hence dirigsec7 for default, No order as to cotg. 

/ 

(v. FadhahrjThnan)  MeinPe () 	 Vice Chajrrpar, 


